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CENTRAL ADMINISTRATIVE TRIBUNAL. PRINCIFAL BENCH
R No 25272002 in 0A No.272723/2001
Naw Delhi. this 24th day of October, 2002
Ho.'bla Shiri Kuldip Singh Memb&riJ)
Hon“ble Shri M.P. Singh. Mamber(ﬁ)
K.3. Megl .- Applicant
(Shri Ashok Agarwal, Advocate)
VErEUs
Union of India & Another .- Respondents
ORDER{In circulation)
Shri M.P. Singh, Member(a)
- R This Review application is filed on behalf of the
; applicant against the judgement/order dated 16.7.2002 by
which O& 22723/2001 disposed of in the following terms:
! ’ "Applicant shall respond  to the letter dated
‘ 11.53.2002 immediately giving his willingness to
| accept the lower scale post. Thereafter respondents
] are directed to protect the last pay dirawn by the
r’ applicant iIn the post of LT when he is posted and
- jolins  duty as  Nursing Aasssistant in 35B(paira
medical ), by grant of personal pay/special pay to
| ' him  as admissibl@ under rules. Interim order

granted by the Tribunal Gt 2.11.2002 stands
vacated ' .
2. Raview is sought on the ground that implication of
Section 47 of RPersons with Disabilities {Equal
Ooportunities, Protection of Rights Full Participation)
act, 1295 which is applicable in applicant’s case has not

[¥

been  considered by the Tribunal, resulting in error of
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fact of law and miscarriage of ju



A, A5 per law laid

ranta & Anr.
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ho

down by the Hon"ble Supreme Court in

Yo, Shelilk Habib AIR 1975

A review of a dgement is a ﬂﬂriousvst&p and raluctant
resort  to It is proper only whers & glaring omission or
patent mistake or like grave @rror has orept in earlise
by dudicial fallibility. & mere repetition  through
differsent  counssl of old and 0#@rrul@d argumant &

\ﬂ swoond  trip  over ineffectually covered ground or  minor
i mistake of inconsasguential import aié Ghviously
insufficient”. The present RA s flled by a dJdifferaent
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4. On carefull perusal of the 08 we find that the review
applicant has nowhere taken the aforasaid Giround.
I Therefore he cannot be allowed to take this ground at

this stages. That
stated that he has
acceptance of the
latter dated 1.8
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1B.2.2002 requesti
case  For  any post

tha

matter,

apart, review applicant hasz  himself
alrsady submitted his willigness for

poast of Hursing assistant wide his
2002 pursuant to i@ aforesald
that he has sant another letter dated
ing the respondents to consider his
agual ta Lab. Technician. In this

he cannot be allowed to file the

pirreasent RA on the aforesaid ground. In the result, the
piresent RS is dismissed as not maintainable under Section
22(33(F) of AT Act, 1985 read with Order 47, Ruls 1 CRC.
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